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FINANCIAL EXPRESS
g 41 . \
‘ INVITATION FOR EXPRESSION OF INTEREST FO
ANGLE INFRASTRUCTURE PRIVATE LIMITED OPERATING IN REAL ESTATE
PROJECT AT FLORENCE ESTATE, SECTOR-70, GURGAON, HARYANA - 122101

{Under Sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

RELEVANT PARTICULARS

N\

.| Name of the Corporate Debtor

along with PAN/CIN/LLP No.

ANGLE INFRASTRUCTURE PRIVATE LIMITED

CIN: U45400DL2010PTC202194

-|Address of the registered office

Unit No. 201, Elegance Tower, Plot No. 8, Jasola,

New Friends Colony, New Delhi - 110025

.| URL of website

https://angleinfra.cirp.in

-| Details of place where majority

of fixed assets are located"

Krrish Florence Estate, Sector-70, Gurgaon,

Haryana - 122101

Installed capacity of main
products/ services

Incomplete/Halted project; land admeasuring
13.455Acres

.| Quantity & value of main products/

services sold in last financial year

As per RERA, a total of 510 units.
Last year's sold details are not available .

.| Number of employees/ workmen

6(Six) -

.| Further details including last available

financial statements (with schedules)
of two years, lists of creditors are
available at:

2020-21 and 2021-22 and List of Creditors is
available at https:/fangleinfra.cirp.in

.| Eligibility for resolution applicants

under section 25(2)(h) ofthe -
Code is available at

Itis available at https:/langleinfra.cirp.in
or may be provided on request to email
anglecirp@gmail.com '

|Last date for receipt of expression

of interest

10/03/2025

1.

Date of issue of provisional list of
prospective resolution applicants

20/03/2025

12.

Last date for submission of
objections to provisional list

25/03/2025

13.

Date of issue of final list of
prospective resolution applicants

04/04/2025

14,

Date of issue of information

memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

*109/04/2025

15.

Last date for submission of
resolution plans

16.

08/05/2025

Process email id to submit EOI

o L

anglecirp@gmail.com

Details of the Corporate Debtors

Date : 23.02.2025
| Place: Ghaziabad

'UAM Certificate was valid
till 30/06/2022

Registratj_on Status as MSME

Sd/-

» . Sarvesh Kashyap
Resolution Professional for Angle Infrastructure Private Limited
Regn. No.: IBBI/IPA-002/IP-N00127/2017-2018/10296

Address: 101, Nipun Plaza, Sec-1, (Near Max Hospital)

Vaishali, Ghaziabad-201010) .
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FINANCIAL EXPRESS

ART HOUSING FINANCE (INDIA) LIMITED FORM G § <\EC; SMFG INDIA CREDIT COMPANY LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR I' indiatredr (Formerly Fullerton India Credit Company Limited)

ANGLE INFRASTRUCTURE PRIVATE LIMITED OPERATING IN REAL ESTATE ~omisni= Corporate Office: 10 Floar, Ofice Na. 101,102 8 103, 2 North Avene,

Regd. Office: 107, First Floor, Best Sky Tower, Netaji Subhash Place, Pitampura, New Delhi - 110034
S Branch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana -122015

HOUSING FINAKCE

Aaker Maxity, Bandra Kuria Complax, Bandra (E). Mumbai- 400051
PROJECT AT FLORENCE ESTATE, SECTOR-T0, GURGAON, HARYANA - 122101 N fi
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVAELE PROPERTY ot Sub ton (1) of Requlsl 35# i | I:JB K e o Thdta DEMAND NOTICE
E-Aueticn Saleaf mmeavable propedty momganed urd er Seciettization and Recohsiruction of Financial 2s2ets and Erforsement of Sacurity Intereat [SARFAESL) Act. 2002 Pl AR '::':. el SR e 107 MERMY b)) a.r'. e i ph e
["the Act™) read with proviso [o Rule 8 6] of the Security Interest Act. 2022, Nalice is hereby givan to e public in general and to the BormowarMorigagars/Guarantars in :'|F|‘S|:I|'I.'E-'I':E:!I_RE:'SEI|L1I9-I" Process for Corporate PEFSJIH"IS-? RE-*E‘,::JH[‘.‘EII’IS. 20 =ﬁ] . UNDER THE PROVISIIMS OF THE SECURITISATION AND EE'::DHEWUETlm ﬂ'li'FHAHClHL
paticudar that the Authonsed Cffier af ART Housing Finance | India) Limad had ean Physical Possession of she fodowing prapenyies) menticned pursuant o demand RELEVANT PARTICULARS ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act') AND THE
raisod issued under Sec 1302 ol the AcLin B kan aceount no, LXKNLOB216-T70000881 wilh righl lo sed on "AS 18 WHERE IS BASIS AND AS 15 WHAT IS BASIS" i | Name of the Corporate Debtor ANGLE INFRASTRUCTURE PRIVATE LIMITED SECURITY INTEREST (ENFORCEMENT) RULES, 2002 {“the Rules")
for realization of Company's dues plus mierest &= detailed harsunder and whareas canzaquant upon falune [o repay e duss, tha undarsigned in exencise power of I ith PAN/CINILLP N e etz The Undersigred being the authonzed oficer of SMFGINDIA CREDIT COMPANY LIMITED {fomnery
confermad Secion 1;_!:|:d|c:||'..'|_ﬁ sl et read with Rule 8 of the sald Bules purposes foreakze the Company's l;luf_:ﬁ b the sate of the sakl propestyies), The sale ol the bedoe | alohg W t : o. EII"!' U4S4D0DLI0TDRTC 20213 Fubarton India Cradil Corpany Limited) (SMFS Inda Credd] under the Act end in exercse of powers
mantioned property(ias) shad be canducted by way of E- auchions Biraugh web porial: hittps fwww.bankeauctions.com 2.| Address of the registered office Hﬂlt r'_'l:ﬂ iﬂdlghl‘-ﬂﬂf‘:ﬁ TU*E]'&'l-hHUHgIEEg- Jasola, canfamed under Section 13 {12} of the Actread with the Rule 3, issued Damand Naotice(s| under Saction
i aW Fhe olony, New Lieini - 1302] af tha Act, callirg upan he Sabowing barewises) Lo repay the amaunt mendianed in he respective
Amount as per | Reserve Price| Date and Last Date of — e B 14 i AR 4 kD ) ;
Name of the Details of Demand HMI: oo EMD Time of Ridl 3 | URL of website hitpsangleinfra.cirp.in noticeds) within 60 days fram the date of recaintof the said notice. The-undarsigned reasonaby believes
Account Immovable property 4 Damand = E-amclion Suhimizsioe 4| Details of place where majority | Krmish Florence Eslate, Sector-70, Gurgaon that boouwer(s) isfare avaiding the senice J.*.hne.:lnman::l nalicals), therefore the servica of nofice &
Holders Bid increase -~ b located Harvana — 173101 beirg affected by affixation and publizatian as per Aules. The conlenls al demand noliceds) are
Motice Date Amount | O | ;ﬁg o ?EE-!EI | ATy — -4, auracted haran bakw
5 | Installed capacity of main Incomplete/Halted project; land admeasunng :
: Mame of the Borrower(s DOemand Wotice Date and Amount
a) BAHADUR ALL PART AND PARCEL OF | Rs.9,11.452/- | Rs.6,00,000/- | 12.03.2025 | 11.03.2025 | products! services 13,455 Acres e MLJ S
DHIMAN PROPERTY BEING HOUSE a5 on Rs.60.000/- From up ([i] fi DLIH.mit'!,' & ".|3|_LIE of main products! As per RERA, a iotal of 510 unifs. 2' DHARMVEER E||I:G|'I Rs. 63,84.132- {Rupess Ismw Eight Lakhs
(Borrower) CONSTRUCTED AT PART OF 29.10.2021 i ntaded 11:00 AM 05:00 PM | senvices sold in tast financial year Last year's sold detads are not available 1 SAINT GO PACKING INDUSTRIES Eighty Four Thousand One Hundred Thirty
b) MANJU RANI PLOT NO. 10-A VALA PATTI Rs.10,000/- | to D2:00 PM 7. Number of employees/ workmen 6 (Six) - _ _ 4, MADHU YADAY Two Only} as on 10 February, 2025
Co-B AFGAN, ARJUN MNAGAR, Demand 8. | Further dedads including last avadable 2020-21 and 2021-22 and List of Creditors is 3, VIKRAM SINGH YADAV.
(Co-Borrower) | o wBA B3 sa. yps | MNotice Date: Fnantia! statemants (with schedules)  available 2t hitps:iangleinfra.cirp.in LAN- 191101310880572
KAITHAL. HARYANA 25.10.2021 of two years, lists of creditors are Dascription of Immavable Property Mortgaged
' | available at: { OWNER OF THE PROPERTY - SAINT GO PACKING INDUSTRIES
, . : ; 9, | Eligebility for resolufion applicants | [t is available at https:ifangleinfra.cirp.in PROPERTY DESCRIPTION - ALL THAT PIECE AND PARCEL OF PROPERTY BEARING SHED NO.
Name and Contact details of Authorized Officer - Mr. Manoj Kumar Pal, S GELAN I o b he orovided act to amail PLOT NO.B-28, MEASURING §68.50 SQ.MTRS SITUATED AT SCOOTER INDIA ANCILLARY
Mobile No. 8130808211, Email Id | nal@arthi Uncersecin EnaliyEnie | (TN IRIES O Tequed: X Bmal ESTATE. IN ANGILLARY ESTATE, NADARGANJ, AMAUS, WARD SAROJNI NAGAR, PARGANA
obile No. . Email Id: manoj.pal@arthfc.com e oot ' i . ' ' : ;
J-Palic? _|Code Is available at anglecirp@gmail.com TEHSIL DISTRICT LUCKNOW — 226008, BOUNDED AS — EAST -12mér ROAD, WEST - PNo, B-34,
TERMS & COMDITIONS: 1. The interested bidders shall submit ihair EMD thraugh Wab Paortal: hittps:twww.bankeauctions.com {the user |0 & Passward can be 0| Last date for receipt of expression  40/03/2025 NORTH-SHED Mo, B-27, SOUTH - SHED Mo, B-28.
abktained free of coat by reqistering name with ttps: s bankeawetions.com) hrough Login 1D & Paszward. The EMD shall be payable through MEFT/RTGS in af interest ) - —
the following account: 0200043383517, IFSC Code: HOFCO000273, latest by 05:00 pen ri of before tale mentioned i e table above. Please nate Chegues shal 11 | Diate of issue of provisional list of . 20/03/2025 Iivé bomowears) e hereby. advised to comply wilt the: demand nobce(s) and ki pay ¥re-damend
nid he accepted as EMD ameunl 2 Comparry shal howewar nod be raspansible foe any oubstanding duas 5 ancumbrances Mtax grmears. @ any. Tha intanding bidders rospective resolution apolicants etioun T ROnec RIniry g Iranapov dein 0 days from Mg date of this g l”*]*”'“f
shoukd make their own ndependant inquirias regarding the encumbrances, $e of progertylies) & 4o inspect & satisfy thamsebas, Properly can be inspected stricily as | Prospec uban app | with Eoplicable intersst, additional imerest, bounce charges, cost and experses fil the cate of
pir [he ceate & fime given by Authonised Officer, 3. Thie inended binders who have deposted the EMD and require assstance in creating hogin 10 & password, upkad 12| Last dake for submission of 25/03/2025 reafization af paymenl. The bormawar(s) may node tkal SMEG India Credt is a sacurad creditor and Lhe
daka, submilling bid. lraining on a-bidding process alc., may conlact owr sendcn providear Mi's 1 India Private Limited Halpfing Numbers ; 124-4302020/2122/23, objections to provisional list Ine!n facibty avalled by he Boroweris) & a secured mEDl agansl e immavabie progerty roperes
T291581124.711251 11 36, Mr. Mannur Balaji Govindarajan Email: delhii@ciindia.com, Contact Mo  #81 T97 7704 080 and for ary property ralated quary may confact e i T et ol b being the secured assed{s) mongaged by the borower(z)
Authorized Officer as mentionad above in the office hours during working days (10AM ta 5PM). 4. The nighast bid shall be subject to saproval of the Authariged Officer i Date g 15508 of final kst of D4/04/2025 It e vl Bvserovwnin( s} ane Failied 1o discharge their Babiles n full within e stpulated ime, SMFG
Authorised Cffcar resenies b fighl o acceplingect any or Al olfensbids so recenved witioul asskining ary resson whatsoewer. He decision shall betinal & kinding. 5. | DFE?SF'E.'FUH“?-' fﬁﬁﬂ!'-*'hﬁ” @F‘E‘"Eﬂlﬂm | India Credit shall ba entitied o exercise @l e fights ender Saction 1344) of the Act to 1ake presession of
Fordetailed teem and condition refar hitps:iiwww. bankeauctions. com 1| Date of ksue of information 09/04/2025 the secured assel(s)nciuding but nof miled toiransher the same by way of saks o by invoking any other
; remady avaiiable under the Act and the Fues thereunder and realize paymenl SMFG India Cradl is
STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 I'I'rEdrI':IrDr.EII'IdIJT, E'.EILTHth:In n'll:h'l}: as0 Er'{m:werﬁm.':ﬁ'l_'.ﬁ;SH.ﬁ.HEhﬂH SEAL the sapurad assalis) I:-eh:f‘e'enﬁ'ﬂ'.lnmhﬁrigl'ﬂln s o
Diste - 23.07 3058 Authorised Officer and request for o AT PN £ transler. Subsequent bo e Sala of the secured asset(s), SMFG India Credi alsa has a right fo initiata
Plisce - Kailhal (Haryaria) For ART Housing Finance (India) Limited  prospectve resolution applicants senarabe legal proceedings I recover the halance dues. in case the value of e marigaged properbes
- . ary. X 15 | Last dale for submession of 08/05/2025 is insufficient 1o cover the dues pavable fo the SWEG India Credit, This remedy & in addition and
resolution plans indapandent of i e alhar remedies avalabis bo SMPG India Credif under any ofher law
1 ; - Py T = The attention of the bormawear(s) (s inviled to Saction 130 of Ge Act In respect of fme available, o
MY cum%/o SEWA 1 ! PFQEES.E_E".”-H'J [':"_! .1'?1' .S'r‘bm'i E'D_f _ang!acirp@_gn_\all.:nm : redaem lhe sacured assats and further to Sechion 13013) of the Azl whereby the borroweris) an
SINGH R/O H.NO.B-420, 17| Details of the Corporate Debtors: UAM Certificate was valid reslralnediprohibited Iram dispesing of or dealing wilh the secured asulls] or irnslmng by way of
TIAK “NAGAR, NEW  DELHL-110018 Registration Status as MSME  till 30/06/2022 sale, |ease or otharwise {other man in the cedinary oours of business) any of the secured assets)
HAVE SEVERED HER RELATION withoul price wnitien cansent of BMFG India Credit and non-complisnca with fe abova is &0 offence
EROM HER SON MR MUKHTYAR Sdi- punishatie urder Sochan 29 of the sad A The copy of he demand notice 15 avalable with he
MRS. JASPREET KAUR WO Sarvesh Kashyap undersignad and the bomowens) may, Tihey sodasine, can collect e zame from e undersigned on
SING S SONS | four - | '
EEEE%EET IZ?[!]E??#D I-II?;%NT?-I Ns,zcli REECIUHE;Pr:af:lis!fig%ilaﬁi;n?]lgﬂlgﬁgﬁlg]?;.l%fe!;mg;g any working day dunng rammel offica hours; Sd- Authorised Officer
MUKHTYAR SINGH have disowned and Diate - 33 0 9075 A{:II:EEB!;:;' 1'['” Nikiaa P'I:azﬁ eacd [HE::IF Nsin -Huspnalj Place: Lucknow SMFG INDIA CREDIT COMPANY LIMITED
debarred them from all moveable & s ; ek G- | Date: 24.02, 2025 {farmerly Fulbarfon India Cradit Company Limited)

Piace: Ghazriabad Varshali, Ghariabad-201010

immovable properties and shall not be

responsible for their acts, deeds and
things done in past, present and future.
Anyone who deals with them shall be
doing at their own cost and risks and
my above client will not be held
responsible of their acts hereafter.

A At HNDWWLEDGE

S.R.ll, Janakpuri, New Delhi-110058

Sep 3T ===
Central Bank of India

BEFORE THE REGIONAL DIRECTOR,
NORTHERN REGION,
MINISTRY OF CORPORATE AFFAIRS, = FiIMAMNCIAL EXPRESS

B-2 WING, 2ND FLOOR, PT. Pl e e
DEENDAYAL ANTYODAYA BHAWAN,
CGO COMPLEX, NEW DELHI-110003.

1911 |/ smaw o “@#&fFEAT  “CENTRAL" TO YOU SINCE 1911
BRANCH OFFICE: NEW SEELAMPUR, DELHI-110053

POSSESSION NOTICE (For Immovable Property)

113!1 tﬁ matter of Euﬁ&iggainn n-Ea L of 5=:+=:t|::--rli aﬁ Uni Bank Union Bank ﬂ'f India SALE NOTICE [Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
Jmﬂﬁ?’ﬁ?mémhrﬁﬁﬁiﬁ Wouyie U nion 'EH” Reqional office. Muzaffarnaaar. ASJ Grand Plaza for Sale of Immovable Whereas, the undersigned being the Authorized Officer of the
{incorporation) Rules, 2014 R lmm‘qu.‘“*;; g y gar, Properties Central Bank of India, New Seelampur Branch, Delhi, under
e fm.r:rﬂx igia— Mall, Bhopa Road, Muzaffarnagar-251001 the Securitization and Reconstruction of Financial Assets and

n atter o . ; ;
PRIVATE LIMITED E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Enforcement of Security Interest Act, 2002, and in exercise of
¢ CIN: U7490001L2009PTC191405 4 Interest Act, 2002 read with Provise to Rule B (8) & 9(1) of Security Interest (Enforcement) Rule, 2002 powers conferred under Sechion 13(2) and 13(12) read with
Having its registered office at Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor|s) that the below described immovable property mortgaged !/ charged to the Secured Credtor, the constructive possession of which Rule 3 of the Security Interest (Enforcement) Rules, 2002
MS&&L%&J F{Jﬁﬁﬁrﬁ:ﬁﬁﬂm%ﬁ.ﬂ hiag been taken by the Authorized Officar of Union Bank of India, Regional office, Muzaffarmagar the (secured craditor), will be sold on 11.03.2025 “Asis where is”, "As is whalis” and “Whalaver these i5"on the date mantionad balaow, issued a Demand MNotice dated 22/11/2024. calling upon the
KAMAL MODEL SCHOOL, NEW DELHI - for recovery of dues as mentioned hersunder to Union Bank of India from the below mentioned Borrowers) & Guarantor{s). The Reserve Price and the Earmes! Money Deposit are also mentioned hersunder: Borrower: MR. SHAHZAD HUSSAIN, Prop. M/S RABBANI
110055, ' | Reserve Price |Date and Time - i
e Status of the| Dues to be e an FASHION, 4928/B-37, Gall No.04/C, Old Seelampur, Gandhi
ssannnsac. PELIRONES 5. Branch Name Mame & address of ipti Rs. i :

And No. & Address Borrower & Guarantor DE:E:E;L':; ;Lf“t rfl:rTun;E::hIE o gk tEMD} ﬂ'-fﬂi“i:l“:lg Nagar, Delhi-110053 and Guarantor: Mrs. Elhﬂhin Begum
In the matter of M/S JAI RAJ PRINT PACK Physicall | from Borrower! Bid | i unlimited auto Wio Sham Shad Hussain, 4928 /B-37, Gali No.04/C, Old
PRIVATE LIMITED Constructive| Guarantor (Rs,) | I INCTEMENt | oypancions) Seelampur, Gandhi Nagar, Delhi-110053, to repay the amount

Notice is hereby given to the General Public 1 |Union Bank of india | Borrowers:- 1. Sh. Vipin Kumar Sio Sh, Saleti Singh Address: Vill- | All part and parcel of immovable property | Constructive |  Total RL+DL is Rs. 19.65 Lakh | 11.03.2025 mentioned in the notice being Rs.21,86,462.94 (Rupees

that the company proposes to make ; : g e : ;
application & the Regional Director. Horhem Branch Husainpur | Mara, Posl- Mansoorpur, Muzaflamagar Uittar Pradesh-251203 (Residential House) belonging to Sh, Vipin Rs. 13.38 Lakh 10% of the uh'm";"";:"m Twenty One Lakh Eighty Six Thousand Four Hundred Sixty
Region, under section 13 of the Companies  Bopara 2. Mr. Randhawa Sfo Mr. Om Prakash, Address : Vill- Nara, Post-| Kumar, Ms. Vibha Rani & Ms Neetu (Owner B O e Reserva Price | e vg o Two and Ninety Four Paisa Only) (which represents the
Act, 2013 seeking confirmation of alteration of | Muzaffamagar Uttar | Mansoorpur, Muzaffamagar Uttar Pradesh-251203 of the property) situated near Shiv Mandir 31-12-2024 plus | mentioned above. : it : ty y) ( P :
clﬁuﬁ ]tc::-f the Hegr:-::-ﬁndummnf ;.i?uc‘ratn_:u; Pradesh -251001 Guarantors:- 1. Ms. Vibha Rani Dio Sh. Saletl Singh, Address :| Lane, Village-Nara, Muzaftarnagar int and charges e 10 ge0L principal plus interest due as on the EEI.:I 1 .EﬂE*i].l plus interest
il o e I i | Mob. 8800566240 | Near Vishvakamma Infer College Vill- Nara, Post- Mansoorpur, | admeasuring 112.86 Sqmtr, Boundanes _ oo and other charges from 20.11.2024 to till date within 60 days
General meeting held on Friday, 14th ' Muzaffarnagar UP-251203 Easl- Property of Siaram Hardeva West- 'T”I:"_“'“h'fl" “"“_':l":' :’r:“{_“_"“ F’“E‘f—‘:f-"“ ""'t'_'" - f_'-t‘_:c"‘_‘f'”‘ !’”;;;””’“_‘“i’""“t from the date of receipt of the said notice. The Borrower having
Fﬁbruarg.-'. 2025 to enable fhre company to 2. M Neetu Dio Sh, Saleti Singh, Address : Near Vishvakamma nter e T R 1 G [ g e A R LR R e T | ' 1155 AMOUME Wikl Dia e minimwsm it amount o participate in bicting procoss failed to repay the amount, notice is hereby given to the
Eagg?Tﬁriﬁliﬁﬁh?mﬁu e ST Callage Vill-Nara, Post- Mansoorpur, Muzafiamagar, UP-251203 | Houseofhr Bhagwsl borrower, the Guarantor and the public in general that the
Pradesh”. undersigned has taken possession of the property described
Any person, whose interest likely to be | 9 |Union Bank of Indla | Borrowers:- 1. Sunita Wio Makli Singh, Address | H no. 201, ward | All part and parcel of Immovable property | Constructive|  Total RL+DLIs | Rs. 23.40 Lakh | 11.03.2025 herein below in exercise of powers conferred on him/her under
e ﬁﬁﬂmﬂﬂaﬁﬂ]ﬂrﬁﬂmﬁf | Branch Shamli Main | no. 18, Moh, Shiv Vikar Rafpar, Shamii Uttar Pradesh-247778 (Residential Houss) situated at House no Rs.488Lakhas |  10% of the Plasstioy section 13(4) of the said Act read with Rule 8 of the
MCA-21 portal (weww.mca.govin) by filing | Uttar Pradesh 2. Nakli Singh S/o Tika Ram, Address: H No. 201, ward no. 18, Moh, | 201, ward no. 18, Shiv ﬁh:ﬂn Shamihi, on Date 31-12-2024 | Reserve Price el P':'” Security Interest (Enforcement) Rules 2002 on this 20" Day of
211‘1?515;'11 “m‘i'j}ﬂ.f m@ag:i Ea'fsu'f;[-,[-n.rhm e P Shiv Vitar Railpar, Shamli, Uttar Pradesh-247776 having freehold and north facing building plus int and mentioned above. February 2025 (Symbolic Possession). The borrower and
eliverad or send oy regi post OF his/ ner 1. i j i - i| at ground & first floors. Area of prope charges “De TRannl : : T
objections supported by an affidavit stating Guarantore:: 1. Masr Singh 51 Mangal Singh fires - Deihl ZLEC0TTE B EAI: FUR 25 ROReTY s | Rs. 23400/ the Guarantor in particular and the public in general is hereby
the nabire of hiefher interest and grounds of Road, Mohan Daliya Ki Factory ka Peachhe, Shamil, Uttar Pradash- .80 Sqmirs., Boundaries : East- House of i : : :
opposition to the Regional Dire-:n:-? Narthem WTTTS Mr, Parvinder, West- Residential property of (e e Tl e L R T L P cautioned not to deal with the property and any dealing with the
Region, MCA, B-2 Wing,2nd fisor, Pt. others, North- Road 14 Rl wide, South- Plot of | IL e e property will be subject to the charge of Central Bank of India,
Deendayal Antyodaya Bhawan, CGO oihers | New Seelampur Branch, Delhi for an amount of

Complex, Mew Dellv - 110003 within 14 days

of the date of publication of this notice witha | 3 | Union Bank of India | Borrowers:- 1, Mis H.F, & Sons Address : 60, Kassaban, Khalapar, | AN part and parcel of Immovable property | Constructive | Total RL+DL is Rs.94.18 Lakh | 11.03.2025 Rs.21,86,462.94 (Rupees Twenty One Lakh Eighty Six
copy to the applicant company with a copy of Branch Muzaffarnagar, Uttar Pradesh-251002 {Residential House) situated at House no. Rs. 27.43 Lakh as 10% of the between Thousand Four Hundred Sixty Two and Ninety Four Paisa
1.::Ii'hi?apap::l};f;:;ﬁ:ﬁt%ﬁgﬁnﬁ?m“ﬂ affice :Mmaﬂ‘a.fmgar Main , | 2. Riyaz Ahmed S/o Shri Hazl Fazal Ahmad, (Partner) .n.d_dresg.: H tmﬂi. _Mnhaﬂa Makki nagar, Adj Haroon on Date :_11-12-2521 Hm_;an'u Price 1§ﬂ::‘m Only) (which represents the principal plus interest due on the

Far and.on bahalf of the Applicant .ﬁuurtﬁﬂnad i Mo, 60, Kasaban, Khalapar, Muzatfamagar, Uttar Pradesh-251002 :i Hgigihﬁiu;rm Fénad:j;lu:aiéramazg;? p!u: int and mentionad above. 20/11/20 24]. plus interest and other charges from 20/11/2024.
M/S JAI RAJ PRINT PACK PRIVATE uZanamagar Uuar | 3 Mohd. Shahid Slo Shri Shareef Ahmed {Farimrt Address: 315, : rea et qml., DOunGares 3'.5':' -.t Crarges Rs. 94,180/ The borrowers attention is invited to Prl:W'iEiH'I'IE of sub-

LIMITED Pradesh -251001 Khalapar South, Muzaffarmagar, Uttar Pradesh-251002 wide Road, Wesl- House of Sh. Asadujjna ;
Sl - | Moh, 8294380720 Gudrantars:- 1' Wazid Sio Ei:l'lli Hazi Fazal AhmachGuarantor] oI S T Tt OO e T TV T RSl | [rvamiabaly, Eha first bid of tha propertyiies will ba Resarve Price + one Incrament. section [H} of Section 13 of the SARFAESI A'ﬂ. inrespect of
SAHDEV SINGH Address: H o B0 Kasaban, Khalapar, Muzaffamagar Ultar South- House of Sahbanujjima eio, Thas amount will b the minimim bid amount i participale in bidding process time available, to redeem the secured assets.
Date : 24.02.2025 Director Pradesh-251002 DESCRIPTION OF THE IMMOVABLE PROPERTY

Place: Delhi DIN: 02634619 2. Riyaz Ahmed S/o Shri Hazi Fazal Ahmad, {Partner) Address: H Built-up free hold Residential Property Bearing No.4928/B-37, with Roof /
Mo, 60, Kasaban, Khalapar, Muzaffamagar, Uttar Pradesh-251002 Temace Right, Builton Land area Measuring 41.81 Sq.Mtr. or 50 Sg.Yards out
3. Mohd. Shahid S/o Shri Shareef Ahmed (Partner) Address: 815, of Khasra No.689/442 situated at Village Uldhanpur, Now known as East Old
Khatapar South, Muzaffarnagar, Lilar Pradesh-251002 Sealampur, Gali No.04, Mear Parchin Shiv Mandir, Nala Par, Shahdara,

4. Mrs. Shahana Parveen Address: H no. 80, Kassahan Khatapar, Delhi-1100:31 in the name of Shahin Begum Wio Mr. Shamshad Hussain,

| Muzaffarnagar, Uttar Pradesh-251002 -

Bounded by:-

' D‘E!EE-: & Time of E-Auction: E-auction: on 11.03.2025 between 12.00 PM To 05.00 PM. For detailed terms and condition of the sale, please refer to the link provided in https://baanknet.com

in only. Further Bidder for Registration and Login and Bidding Rules visit https://baanknet.com anly. North: F'rnperty of Others South: Pmp&ﬂ!"‘ of Others
MOTE: Bidder are advised to register and validate KYC on the website/ portal at least 2-3 days priorto auction date and EMD may be deposited 2 days before the date of auction to avoid East: Plot No.34 West: Property of Others
any inconvenience. DATE: 20,/02/2025 {Authorised Officer),

Date: 24.02.2025 Place : Muzaffarnagar Authorised Officer, Union Bank of India PLACE: DELHI Central Bank of India

. — : s Corporate Office: Plot No. 4, Sector-10, Dwarka, New Delhi-110075 -
L* FS I %Q Calea| afl:_v ‘ E" w puUN ]ﬂb national bank BRANCH OFFICE: CIRCLE SASTRA CENTRE, E-Auction
_wwte o1 gt - ...the name you can BANK upon! ADDRESS: Plot No. 5, Institutional Area, Sector-32, Gurugram-122001 Sale Notice
A GOVERNMENT OF INDIA UNDERTAKING) Email: ¢cs8230@pnb.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the Authorized Officer of the Bank/ Secured Creditor, will be sold on
“Asiswhereis”, “Asiswhatis”,and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties.

SCHEDULE OF THE SECURED ASSETS

Lot. Name of the Branch Description of the Inmovable Properties Mortgaged/ A) Dt. Of Demand Notice u/s 13(2) of SARFAESI E) Reserve Price Date/ ﬁr[le of Details of the
No ) . ACT 2002 (Rs. in Lacs) E-Auction encumbrances
Name of the Account Owner's Name [mortgagers of property(ies)] - k to th
B) Outstanding Amountason____ | nown to the
Name & addresses of the Borrower/ C) Possession Date u/s 13(4) of SARFAESI ACT F) EMD (LAST DATE OF Property ID secured creditors
D) Nature of Possession Symholic/Physicall | G) Bid Increase Amount Langitude Authorized Officer
Constructive
4. | 314500-SUKHRALI (HARYANA) EM of factory land Khata/Khtouni 247/298 Khasra No 130 A)19.01.2015 E) Rs.107.37 lakh 28.03.2025 Not Known to us
" | M/s ParagAllied Chemicals, Prop-Sh Pramod Kumar Gupta . - ,meausuring 2-3 bighas situated in mauza ogli, The- Nahan, Distt B)Rs1,26,18,987.00 interest as on 31.12.2014 + F) Rs.10.74 lakh 11.00 A.M. to 04:00 P.M Mr. Sanjay Gosain,
H No-1"499,Sec-21 ,Gurugram-122016,also at Khasra No-130,Mouza Ogli,Kala Amb,The-Nahan,dist-Sirmor,HP-|-Sirmour (HP) in the name of M/S Prag Allied Chemicals through its further interest & other charges 28.03.2025 PUNB32300042 Chief Manager ,
173030 Prop Pramod Kumar Gupta. C) 02.05.2015 G) 1.00 Lakh Latitude-30.48095" N 9810505115
0. )1.00 L Longitude-77.209731"E
D) SYMBOLIC
2. | PNB,BO: LCB Gurugram (461500) "Commercial Property-LGF-14-A, Area 12570 Sq Feet, (Leased to A) 03.10.2016 E) Rs 692.03 Lac 28.03.2025 Not Known to us
" | "Collage Estate Pvt Ltd, At -M/s VIVA Collage Mall , Shop No LGF-14-A (Lilliput Kids Wear Ltd) Lower Ground Floor, | Lilliout Kids Wear Ltd) VIVA Collage Mall, G T Road, Jalandhar | B) Rs.2,83,99,129.00 (Rupees Two Crore Eighty-Three F) Rs 69.20 lac 11.00 A.M. to 04:00 P.M Authorised officer
Jalandhar Phagwara Road, Jalandhar Punjab The Managing Director Collage Estate Pvt Ltd , 56-58, Community owned by M/s Collage Estates Pvt Ltd. Lakh Ninety-Nine Thousand One Hundred Twenty-Nine 28.03.2025 P_ UNB46750002 Deepshikha Singh,
Centre, East of Kailash, New Delhi The Managing Director Collage Estate Pvt Ltd Plot No 30, Institutional Area, | Property Id—PUNB46150002 and Zero Paisa Only) as on 30.09.2016 with further G) Rs 1.00 Lakh Latitude 31.2871405 Chief Manager ,
Sector-32 Gurugram, Mr. Sumit Khaneja Promoter & Guarantor 3, Anand Lok,New Delhi-110049 , Mr. Amit Khaneja , | Latitude 31.2871405 _ e : Longitude 75.6642017 9953494313
Promoter & Guarantor, 3, Anand Lok,New Delhi-110049" Longitude 75.6642017" interest & other charges from 01.10.2016
C) 02.01.2017
D) Physical
3 PNB, BO: LCB Gurugram (461500) "Commercial Property- LGF- 7 & 8, Area 4907.77 Sq Feet, (Leased A) 03.10.2016 E) Rs 269.89 Lac 28.03.2025 Not Known to us
" | "Collage Estate Pvt Ltd , M/s VIVA Collage Mall, Shop No LGF-7&8(M/s Ninty Nine General Retail Ltd, store 99), | to M/s Ninety-Nine General Retail Pvt Ltd) Viva Collage Mall, G T| ~ B) Rs. 2,83,99,129.00 (Rupees Two Crore Eighty- F) Rs 26.99 lac 11.00 A.M. to 04:00 PM Authorised officer
Lower Ground Floor, Jalandhar Phagwara Road ,Jalandhar Punjab The Managing Director, Collage Estate Pvt Ltd, | Road, Jalandhar owned by M/s Collage Estates PvtLtd. Three Lakh Ninety-Nine Thousand One Hundred 28.03.2025 PUNB46150001 Deepshikha Singh,
56-58, Community Centre, East of Kailash, New Delhi The Managing Director, Collage Estate Pvt Ltd , Plot No 30, | Property Id—PUNB46150001 ) _ Latitude 31.2871405 Chief Manager ,
Institutional Area, Sector-32 Gurugram. Mr. Sumit Khaneja, Promoter & Guarantor, 3, Anand Lok, New Delhi-110049 | Latitude 31.2871405 Twenty-Nine and Zero Paisa Only) as on 30.09.2016 G) Rs 1.00 Lakh Longitude 75.6642017" 9953494313
Mr. Amit Khaneja , Promoter & Guarantor, 3, Anand Lok,New Delhi-110049" Longitude 75.6642017" with further interest & other charges from 01.10.2016 '
C) 02.01.2017
D) Physical

TERMS AND CONDITIONS : The Sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions: 1. The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHA IS BASIS” and
WHATEVER THERE IS BASIS. 2. The particulars of Secured Assets Specified in the Schedule here in above have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission on the
proclamation. 3. The Sale will be done by the undersigned online, through e-auction platform provided atthe Website https://baanknet.com 4. For detail term and conditions of the sale, please refer https://baanknet.com & www.pnbindia.in 5. All statutory dues/ attendant charges/ other
dues including registration charges, stamp duty, Tax/ Any Authority charges etc shall have to be born by the purchaser and Authorised Officer or the bank shall not be responsible for any charges, lien in encumbrance are any other dues to govt or any one else in respect of Property
(e-auctioned) not known to the bank the intending bidder is advised to make there on independentinquiries regarding the encumbrance on the property including statutory liabilities, arrears of property tax, electricity dues etc.

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
DATE : 21.02.2025, PLACE : GURUGRAM AUTHORIZED OFFICER, PUNJAB NATIONAL BANK, SECURED CREDITOR

financialexp.epaptin .. . New Delhi
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I, Swati Ahuja D/O Jogender
Ahuja Ex. W/O Raman Mathur
R/0 D-402, Indian Oil
Apartment, Noida Sec-62,
Gautam Buddha Nagar, UP-
201309 declare that | got
divorce from my husband
vide court decree HMA NO.
239/2024 dated 30/10/2024 &
further | have changed name
of my minor son Ved Mathur
aged 05 years to Ved Swati
Ahuja.

0040776312-1

I, Sneha Jakhar (Old Name)
W/O Lilu Ram Jakhar R/0
House No. 7747, Block -H,
Aerocity, Near Airport,
Mohali, SAS Nagar (Punjab)
declare that my correct name
is Sneha Ranwa (New
Name)W/O Lilu Ram Jakhar.
Kindly address me as Sneha
Ranwa W/O Lilu Ram Jakhar
in future. All concerned to
note.

0040776218-2

I, Sachin Sharma S/o Janak
Raj Sharma R/o Flat no. 506
tower 9 Sushant Estate Sector
52 Gurgaon Haryana-122003,
have changed my name to
Sachinn Sharma, for all future
purposes.

0040776396-1

I, Nidhi D/0 Ashok Kumar R/o
RZD 17/A, Mahavir Vihar,
Palam,Palam Village, Delhi-
110045 have changed my
name to Nidhi Saini

0070952942-1

I, Nakul Anand S/o Mr. Dewan
Jagat Anand R/o 231, House
of Paree Mall Road, Vasant
Kunj, New Delhi-110070, here-
by declare that | recently
have been awarded the
degree of Doctor of
Philosophy (Ph.D.) by G. D.
Goenka University, Gurugram,
Haryana (India) and there-
fore, changed my name from
Nakul Anand to Dr. Nakul
Anand for all future purposes.

0040775972-1

I, Amarjit Kaur W/o Tarlochan
Singh R/o G-128, WZ 234, G-
Block, Gali No 2, Hari Nagar,
Delhi-110058 have changed
my name to Amarjeet Kaur

0070952936-1

1, SYED MOHAMAD SAUD S/o
MOHD ASIF R/o H.NO
<http://h.no/ >. 3444/45, GALI
GULAR WALI, KUCHA PANDIT,
DELHI-110006, CHANGED MY
NAME AS “SYED MOHAMMAD
SAUD”

0130049609-1

RICEIECaR O]

PUBLIC NOTICE
MY CLIENT JABIR KAUR W/O SEWA|
SINGH R/O H.NO.B-420,
21,J.J.COLONY, CHOWKHANDY,
TILAK NAGAR, NEW DELHI-110018
HAVE SEVERED HER RELATION
FROM HER SON MR. MUKHTYAR|
SINGH S/O SEWA SINGH, HIS WIFE
MRS. JASPREET KAUR  W/O
MUKHTYAR SINGH AND HIS SONS 1)
MANPREET SINGH AND 2)
KARANJEET  SINGH BOTH S/O
MUKHTYAR SINGH have disowned and
debarred them from all moveable &
immovable properties and shall not be
responsible for their acts, deeds and
things done in past, present and future.
Anyone who deals with them shall be
doing at their own cost and risks and
my above client will not be held
ible of their acts
SHIV DATT ATRI (Advocate)
S.R.I, Janakpuri, New Delhi-110058

“"IMPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES
NOR IT IS APROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRAFT RED HERRING PROSPECTUS) IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT
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QR code to view
the addendum)
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3. CIEL
e L4 HR inspired by science

CIEL HR SERVICES LIMITED

Our Company was originally incorporated as a private limited company with the name “Suhanila Management Consultants Private Limited” under the provisions of the Companies Act, 1956, at Chennai, India,
pursuant to a certificate of incorporation dated August 23, 2010, issued by the RoC. Subsequently, pursuant to a Board resolution dated July 10, 2015 and a special resolution passed at an extraordinary general
meeting dated July 13, 2015, the name of our Company was changed to “CIEL HR Services Private Limited” and a fresh certificate of incorporation dated July 24, 2015 was issued by the RoC. Upon the conversion
of our Company into a public limited company, pursuant to a Board resolution dated October 9, 2023 and a special resolution at an extraordinary general meeting dated October 19, 2023, the name of our Company
was changed to “CIEL HR Services Limited” and a fresh certificate of incorporation dated November 30, 2023 was issued by the RoC. For details in relation to the changes in the registered office of our Company,
see “History and Certain Corporate Matters - Changes in the registered office of our Company”on page 254 of the draft red herring prospectus. (‘DRHP”).

(iR wftnal & forg fearferaras wamem fshan) faf=m, 2016
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Corporate Identity Number: U74140TN2010PLC077095
Registered Office: Plot No. 3726, Door No. 41, ‘Ma Foi House’ 6th Avenue, Q Block, Anna Nagar, Chennai - 600 040, Tamil Nadu.
Corporate Office: 2802 (Broadway building) 2nd & 3rd Floor, 27th Main Road, HSR Layout, Sector 1, Bengaluru - 560 102, Karnataka.
Contact Person: Lalita Pasari, Company Secretary and Compliance Officer
Tel: +91 080 485 371 79; E-mail: companysecretary@cielhr.com; Website: https://www.cielhr.com/

NOTICE TO INVESTORS: ADDENDUM CUM CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS

(THE “ADDENDUM CUM CORRIGENDUM”)

OUR PROMOTERS: PANDIARAJAN KARUPPASAMY, HEMALATHA RAJAN, ADITYA NARAYAN MISHRA,
SANTHOSH KUMAR NAIR AND DORAISWAMY RAJIV KRISHNAN

INITIAL PUBLIC OFFERING OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF ¥2 EACH (“EQUITY SHARES”) OF CIEL HR SERVICES LIMITED (OUR “COMPANY” OR THE “ISSUER”) FOR CASHATA
PRICE OF X[e] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF X[e] PER EQUITY SHARE) (THE “OFFER PRICE”) AGGREGATING UP TO X[e] MILLION (THE “OFFER”) COMPRISING A
FRESH ISSUE OF UP TO [¢] EQUITY SHARES BY OUR COMPANY AGGREGATING UP TO %3,280.78 MILLION (THE “FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 4,739,336 EQUITY SHARES
BY THE SELLING SHAREHOLDERS (THE “OFFERED SHARES”) AGGREGATING UP TO X[e] MILLION (THE “OFFER FOR SALE”), COMPRISING UP TO 2,544,181 EQUITY SHARES AGGREGATING TO
[e]MILLION BY PANDIARAJAN KARUPPASAMY, UP TO 629,357 EQUITY SHARES AGGREGATING TO X[#] MILLION BY HEMLATHA RAJAN, UP TO 629,357 EQUITY SHARES AGGREGATING TO [e]
MILLION BY ADITYA NARAYAN MISHRA, UP TO 594,540 EQUITY SHARES AGGREGATING TO [e] MILLION BY SANTHOSH KUMAR NAIR, UP TO 118,537 EQUITY SHARES AGGREGATING TO 3[e]
MILLION BY DORIASWAMY RAJIV KRISHNAN (COLLECTIVELY REFERRED AS THE “PROMOTER SELLING SHAREHOLDERS”), UP TO 47,391 EQUITY SHARES AGGREGATING TO X[¢] MILLION BY
GANESH S PADMANABHAN, UP TO 47,391 EQUITY SHARES AGGREGATING TO X[e] MILLION BY SOBY MATHEW, UP TO 47,391 EQUITY SHARES AGGREGATING TO Z[e] MILLION BY ANUP
NARENDRAN MENON, UP TO 8,727 EQUITY SHARES AGGREGATING TO Z[e] MILLION BY MOHIT GUNDECHA, UP TO 8,727 EQUITY SHARES AGGREGATING TO Z[e] MILLION BY SURUCHI WAGH,
UP TO 10,778 EQUITY SHARES AGGREGATING TO 3[e] MILLION BY CAVINKARE PRIVATE LIMITED, UP TO 9,358 EQUITY SHARES AGGREGATING TO 3[e] MILLION BY PIYUSH JAIN, UP TO 8,085
EQUITY SHARES AGGREGATING TO X[e] MILLION BY RAJAN CHELLAMANINADAR, UP TO 6,737 EQUITY SHARES AGGREGATING TO X[e] MILLION BY MUHIL NESI VIVEKANANDAH, UP TO 26,188
EQUITY SHARES AGGREGATING TO I[e] MILLION BY SAMBASIVAN VISHWANATHAN AND VIDYA VISHWANATHAN, AND UP TO 2,591 EQUITY SHARES AGGREGATING TO [e] MILLION BY
TAMILMANI MUTHUSAMY (THE “OTHER SELLING SHAREHOLDERS”, AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, THE “SELLING SHAREHOLDERS”). THE OFFER AND
THENET OFFERWOULD CONSTITUTE [¢]% AND [¢]%, RESPECTIVELY, OF OUR POST-OFFER PAID-UP EQUITY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (“BRLMs”), MAY CONSIDER UNDERTAKING A PRE-IPO PLACEMENT, AT ITS DISCRETION OF SUCH NUMBER OF
SECURITIES, FOR A CASH CONSIDERATION AGGREGATING UP TO %600.00 MILLION BETWEEN THE DATE OF THE DRAFT RED HERRING PROSPECTUS TILL THE FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC, SUBJECT TO THE RECEIPT OF APPROPRIATE APPROVALS. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY OUR COMPANY,
IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH
ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF
THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT
THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE
STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RHP AND PROSPECTUS.

Our Company had filed the Draft Red Herring Prospectus with SEBI and the Stock Exchanges. Pursuant to certain observations received from SEBI and the Stock Exchanges and certain other updates in the sections
“Offer Document Summary”, “Risk Factors”, “Capital Structure”, “Objects of the Offer”, “History and Certain Corporate Matters”and “Our Subsidiaries, Associates and Joint Ventures”, beginning on pages 1, 28, 80,
116, 254 and 261, respectively, of the Draft Red Herring Prospectus. Potential bidders may note that in order to assist the Bidders to get a complete understanding of the updated information, the updated relevant
portions of the sections mentioned above have been included in this Addendum cum Corrigendum.

Additionally, post filing of the Draft Red Herring Prospectus, our Company acquired the remaining equity shares of Next Leap Career Solutions Private Limited (“NLCSPL”) i.e. 49,134 equity shares from the
erstwhile promoters of NLCSPL and 44,654 equity shares from employees of NLCSPL pursuant to vesting and exercise of employee stock options granted to them, making it our wholly owned subsidiary. Accordingly,
the Net Proceeds will not be utilised towards acquisition of Next Leap Career Solutions Private Limited, and the size of the Offer is reduced from ¥3,350.00 million to ¥3,280.78 million. Appropriate updates to the
various sections of the Draft Red Herring Prospectus will be carried outin the Red Herring Prospectus and the Prospectus, as and when they are filed with the RoC, SEBI and the Stock Exchanges.

The changes conveyed by way of this Addendum cum Corrigendum are to be read in conjunction with the Draft Red Herring Prospectus and, accordingly, the corresponding references in the Draft Red Herring
Prospectus stand updated pursuant to this Addendum cum Corrigendum. The information in this Addendum cum Corrigendum supplements the Draft Red Herring Prospectus and updates the information in the Draft
Red Herring Prospectus, as applicable. However, this Addendum cum Corrigendum does not purport to, nor does it, reflect all the changes that have occurred from the date of filing of the Draft Red Herring Prospectus
and the date of this Addendum cum Corrigendum. Accordingly, this Addendum cum Corrigendum does not include all the changes and/or updates that will be included in the Red Herring Prospectus and the
Prospectus as and when filed with the RoC, the SEBI and the Stock Exchanges. Please note that all details and the information included in the Draft Red Herring Prospectus will be suitably updated, including to the
extent updated by way of this Addendum cum Corrigendum, as may be applicable, in the Red Herring Prospectus and the Prospectus, as and when filed with the RoC, SEBI and the Stock Exchanges. Investors
should not rely on the Draft Red Herring Prospectus or this Addendum cum Corrigendum for any investment decision, and should read the Red Herring Prospectus, as and when it s filed with the RoC, SEBI and the
Stock Exchanges before making an investment decision with respect to the Offer.

This Addendum cum Corrigendum has been approved and adopted by the board of directors in their meeting dated February 21,2025 and IPO committee in their meeting dated February 22, 2025

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, (the “U.S. Securities Act”) or any state securities laws in the United States, and unless so registered, and may notbe
offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable U.S. state securities laws.
Accordingly, the Equity Shares are being offered and sold outside the United States in “offshore transactions” as defined in and in reliance on, Regulation S under the U.S. Securities Act and the applicable laws of the
jurisdictions where such offers and sales are made.

The Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such
jurisdiction, exceptin compliance with the applicable laws of such jurisdiction.

The Addendum cum Corrigendum which has been filed with SEBI and the Stock Exchanges shall be made available to the public for comments, if any, for a period of at least 21 days, from the date of such filing with
SEBI and will be available on their website www.sebi.gov.in, the websites of the Stock Exchanges i.e., www.nseindia.com, www.bseindia.com, the website of the Company i.e. https://www.cielhr.com/, and the
websites of BRLMs, i.e., Ambit Private Limited at www.ambit.co, Centrum Capital Limited at www.centrum.co.in and HDFC Bank Limited at www.hdfcbank.com. All capitalized terms used in this Addendum cum
Corrigendum shall, unless the context otherwise requires, have the meaning ascribed to them in the Draft Red Herring Prospectus.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER

oo L} HDFC BANK |
LF HDFC BANK
>+ AMBIT CENTRUM E A KFINTECH
Acumen at work We understand your world | A Sescemicnes TakasTo 0N
Ambit Private Limited Centrum Capital Limited HDFC Bank Limited KFin Technologies Limited

Level 9, Centrum House, C.S.T. Road,
Vidyanagari Marg, Kalina, Santacruz (East),
Mumbai - 400 098, Maharashtra, India.

Tel: +91 22 4215 9000

E-mail: ciel.ipo@centrum.co.in

Investor Grievance ID: igmbd@centrum.co.in
Contact Person: Pooja Sanghvi/ Tarun Parmani
Website: www.centrum.co.in

SEBI Registration Number: INM000010445

Ambit House, 449, Senapati Bapat Marg,
Lower Parel, Mumbai - 400 013,
Maharashtra, India

Tel: + 91 22 6623 3030

E-mail: ciel.ipo@ambit.co

Investor Grievance ID:
CustomerServiceMb@ambit.co

Contact Person: Nikhil Bhiwapurkar /
Devanshi Shah

Website: www.ambit.co

SEBI Registration Number: INM000010585

Investment Banking Group, Unit No. 701, 702 and | Selenium Building, Tower-B, Plot No 31 & 32,
702-A, 7th Floor,. Tower 2 and 3, One Inteynational Financial District, Nanakramguda,

Centre, Senapati Bapat Marg, Prabhadevi, Serilingampally, Hyderabad - 500 032,
Mumbai - 400 013, Maharashtra, India Telangana, India

Tel: +91 22 3395 8233 Tel: +91 40671 62222/ 1800 3094001
E-mail: cielnripo@hdfcbank.com E-mail: cielhr.ipo @kfintech.com

Investor Grievance ID: o .
investor.redressal@hdfcbank.com Website: WW w.kfmtech.co_m
Investor grievance e-mail:

Contact Person: Bharti Ranga/ Sanjay einwardris@kfintech.com

Chudasama -
Contact Person: M. Murali Krishna

Website: www.hdfcbank.com A "
SEBI Registration Number: INM000011252 SEBI Registration No.: INR000000221

Place: Chennai, Tamil Nadu

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For CIEL HR SERVICES LIMITED
On behalf of the Board of Directors
Sd/-

Lalita Pasari
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Date: February 22, 2025

Company Secretary and Compliance Officer

CIEL HR SERVICES LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and filed the DRHP dated
November 19, 2024 with SEBI and the Stock Exchanges on November 20, 2024. The DRHP is available on the website of SEBI at www.sebi.gov.in, as well as on the websites of the Stock Exchangesi.e. BSE and NSE at
www.bseindia.com and www.nseindia.com, respectively, on the website of the Company at https://www.cielhr.com/ and on the websites of the BRLMs, i.e. Ambit Private Limited, Centrum Capital Limited and HDFC Bank
Limited at www.ambit.co, www.centrum.co.in and www.hdfcbank.com, respectively. Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to such risk,
see ‘Risk Factors’beginning on page 28 of the DRHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges, and should instead rely on the RHP, for making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction, including India. The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities
Act of 1933, as amended ("U.S. Securities Act"), or any state law of the United States and, unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, orin a
transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in "offshore
transactions" as defined in and in compliance with Regulation S under the U.S. Securities Act and the applicable laws of the jurisdiction where those offers and sales are made. There will be no public offering of the Equity

Shares in the United States.
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